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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD 

BENCH AT HYDERABAD 

O.A.No. 129 of 1990 
	 Dt. of Decision: 

Between: - 

M,N,Radhakrishnan Najr 

K.V.R.K.M.B.Subba Rao 	.. 	Applicants 

r-i.t'J 

Union of India rep, by the 	 = 
Secretary, Ministry of Finance 
(Department of Expenditure), 
New Delhi-1. 

Union of India, rep.hy the 
Secretary, Ministry of Water 
Resources, Shram Shakti Bhavan, 
Rafi Marg, New Delhi. 

Under Secretary (M), Central 
Water Commission, Sewa Bhavan, 
R.K,Puram, New Delhi-110066. 

superintend ing Engineer, 
Godavari Circle, Central Water 
Commission, Chirag Ali Lane, 
H'derabad-500001. 

S. Chief Engineer, Water Resources 
Orgarxisation (Southern Region). 
Central Water Commission, Shanti-
nagar, Hyderabad-500028. 

Respondents 

Appearance: - 

For the Applicants 
	Shri T.Jayant, Advocate, 

For the Respondents 
	

Shri Naram Bhaskar Rac, 
Addl. C.G.S.C. 

CORAM: 

THE HONOURABLE SHRI J.NARASIMHA MURTHY, MEMBER (j), 

THE HONOURABLE SHRI R.BALASUBRAMANIMI, MEMBER(ADMN.). 

(JIJDGEMENT OF THE BENCH DELIVERED BY HON' BLE MEMBER (j)) 

SHRI J,NARASIMT-IA MURTHY 

1. 	This is an application filed by the applicanth for 
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a relief praying that this Tribunal may be pleased to 

direct the respondents herein to allow the applicants 

eowcppàthoautc the pay scale of 

Rs.425--700 in place of pay scale of Rs.330--560 with 

effect from the dates of their appointment as Senior 

Computors and consequently revised pay scale of Rs.1400-.-

2300 in place of Ps.1200--2040 with all consequential 

monetary and service benefits. 

The facts of the case are briefly as follows:- 

The 1st applicant was appointed as Senior Computor 

w.e.f. 21-8-1986 in the pay scale of Rs.330--560 which 

was subsequently revised as Rs.1200--2040 and the 2nd 

applicant was appointed as Senior Cornputor w.e.f.29.6.1984 

in the pay scale of Rs.330--560 which was subsequently 

revised as Rs.1200--2040 w.e.f. 1-1-1986. 

The pay scale of Senior Computors was revised as 

Rs.425--700(partly to some) and as Rs.330--560 (partly to 

others) w.e.f. 1.1.1973 after the recommendations of the 

3rd Pay Commission. Thus the Senior Computors, though 

they were appointed under the same Recruitment Rules and 

were discharging identical duties within one and the 

same Department,1  were denied the benefit of Rs.425--700. 

While so, the Central Administrative Tribunal, Delhi 

3ench, in B.Saini and another vs. Union of India and 

another (T.335/85, dt.11-4-1986 (Annexure A-i)) directed 

the respondents therein to implement the higher pay scale 

of Rs.425---700 in place of Rs.330--560 to the petitioners 

therein (Senior Computors) with all attendant benefits 

including arrears and the said judgment was accordingly 

implemented to the petitioners therein. 
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As the representations of the Senior Computors, 

working at Hyderabad for extending to them) the said 

benefit of pay scale of Rs.425--7001  in the light of the 

above mentioned judgement,were rejected by the autho-

rities, they filed o.A.No.212 of 1988 before this Tribunal 

praying for the said relief on the ground of discrimi-

nation and this Tribunal by Judgement dated 18.11.1988 

directed the respondents to extend the said benefit of 

higher pay scale of Rs.425--700 w.e.f. 1-1-73 / dates of 

their promotion as Senior Computors. 

Thereupon by the impugned order No.23/4/88-Est.XI, 
in O.A.212/88 

dated 14-3-1989 (Annexure A-3) the applicants4ere deemed 

to have been placed in the pay scale of Rs.425--700 (pre-

revised), Ps.1400--2300 (revised) w.ef. 1-1-1973 or from 

the date of their appointment as Senior Computor with 
in the present O.A. 

all consequential benefits. That the applicantsLalso 

recuested the respondents to extend these benefits to them 

CZXcb&KX also by allowing the pay scale of Rs.425--

700 (pre-revised) and Rs.1400--2300 (revised) w.e.f.21.8.86 and 

29-6-1984 i.e. the dates of their appointment as Senior 

Computors. 

The respondents filed a counter stating that the 

Senior Scale as mentioned in the Commission's order 

No.23/4/88-Estt.XI, dated 14-3-1989 cannot be automatically 

extended to all the Senior Computors as the Judgement 

delivered in 0•A.No.212/88 filed by Sri G.G.Rao and others 

was a Judgement in personam and not the Judgement in rem. 

As such the petitioneiviz., M.N.Radhakrishnan Nair and 

others are not entitled for the scale of Rs.425--700 (pre-

revised) and Rs.1400-2300 (revised). Regarding extension 

of the benefit of scale of Rs.425--700 (pre-revised) and 
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Rs.1400--2300 (revised) to the other similarly placed 

Senior qomputors was also taken up with Ministry of 

Water Resources. A copy of the clarification giyen by 

the Ministry of Water Resources in consultation with 

the Ministry of Finance vide their letter no.R/2R/87-

Estt.-I, dated 24-2-1989 is enclosed. Therefore the 

Petitioners are not entitled for the benefit of the scale 

of P.s.425--700 (pre-revised) and Rs.1400--2300 (revised). 

As such the applicaticn is devoid of merits and is 

liable to be dismissed with costs. 

B. 	The learned Counsel for the apnlicants, Shri T.Jayant, 

and the learned Additional Central Government Standing 

Counsel, Shri Naram Shaskar Rao, on behalf of the Respondents, 

argued in the matter. 

9. 	Shri T.Jayant, learned Counsel for the applicants, 

contended that the facts of this case and the facts in 

O.A.212 of 198S (on Hyderabadech) and T.335/85 (C.A.T., 

Delhi) are similar. As. the applicants in the tcnx earlier 

applicati9ns have been allowed higher scales as prayed for, 
on the same analogy 
amc*x&xxzDt7&&he-e applicants also are entitled for the higher 

acoryof the 
sie. Shri Nararn 23haskar Rao, fileL order of the 

Government of India, Ministry of Water Resources, in 

consultation with the Ministry of Finance .vide their 

letter No.8/28/37_:stt._I; dated 24-2-1989, in which it 

is stated as follows:- 

° As regard the proposal to extend the judoement 
to the similarly placed persons, it has been 
decided that benefit of higher scale may be 
allowed to them on notional basis with effect 
1.1.1973 and actual basis w.e.f. 1.12.1988. 

If this letter is taken into consjderatijjn, there will 

be a discrimination regarding the implementation of the 

orders. In the previss judgeents 	the scales of pay 

were implemented from the date of their prcàotjoñ 	and 

instead of that in the subsequent matter if we fix for 

the payment of the arrears from 1-12-1988, it will come 
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under discriminaion. So, the argument advanced by the 

learned Counsel for the Respondents, Shri Naram Rhaskar 

Rao, does not hold good. 

In view of the above, we feel that the applicants' 

case herein and the cases decided by the Delhi Bench of 

this Tribunal i.e. T.335/85 and Hyderabad Bench in 

O.A.212 of 1988 are similar to this case and therefore 

the applicants herein are also entitled to the benefits 

from the date of their appointmentments as prayed for by 

them. 

In the result we hold that the applicants are 

entitled to the pay scales of Rs.425--700 in place of 

Rs.330--560 w.e.f. the dates of their appointment as 

Senior Computors and consequently revised pay scales of 

Rs.1400--2300 in the place of Rs.1200--2040 with all 

consequential fnonetary and service benefits. With the'Y' 

Lk,application is allowed. No order as to costs. 

'NT'> 	 t,L cL 
(J .NARASIMHA MURTHY) 	 . BALA&TBRAMANIAN) 
MEMBER (JUDICIAL) 	 MEMBER (ADMN.) 

- 	 - 

Date: ¶!L &ept.,1990 
csktEputyRegistrarudl) 

To 
The -becretary, Union of Iàdia, Ministry of Finance 
(partrrent of Expenditure)New Elhi-1. 
The çetary, Union of India, Ministry of Water Resources, 

shram Lihakti Ehavan, Rafi Marg, New Leihi, 
The Under ecretary(M), Central Water Commission, 

Sewa Bhavan, R.K.Puram, New Leihi - 66. 
The buperintencling Engineer, Godavari Circle, Central Water 

Commission, Chirag idi Lane, Hyderabad -1. 
The Chief Engineer, Water Resources Organisation 

(bouthern Region), Central Water Commission, bflantinagar, l-iyo-28. 
One copy to Mr.T.Jayant, Advocate1 17-35-B, brinagar Colony. 

Gaddiannaram, F&T Colony, Hyderabad. 
One copy to Nr.N.I3haskara Rao, Ac1c1l.CG6C.CAT.1-!yd.Bench. 
One copy to Hon'bleNr.J.Narasimha Murty Member(J) CAT.Hyd. 

: one spame copyj~~, \ 	
Qc-c 
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TYPED BY 	 COMPARED BY- 

IN THE CENTRAL ADM1NXSTRXrIVt T1tBUNAL -. 

HYDERABAD BENCH ATHYDERAEAD. 

THE HOW' BLE MR.B44.JAYASIMHA V.C. 
AJD 

THE HONtBLE IVIR.D4SURYA RAO : 
AIIID 

THE HON'ELE MR.J.NARASIPIJjA MUYCY:M(j) 
AND 

THE HQN' BLE MR.R. BALASUBRAMANflNLM(A) 

DATE: 

cYitDEr7' JULCEMENT: 

M.A. /R.A96~VNo. 

/in 

T.AJj. 	 W.P.No. 	- -. 

O.A.No. 	
-. 

Adnted_ai,trITjtj directions 
issued. 

F 	 Allaed. 

Disnjjbsed for default. 

smiLsea as withdrawn. 

- 	 Dissed. 	 t(8IAdminjsfrat; e Tribunal 

Dispc(sed of with di ctxD.ESPAT4H. tó2on. / 
• 	 M.A. rderej c 430CuI99O 

No order as to CLW DERADAD 	BENCH. 




